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LOK SABHA DEBATES

LOK SABHA

Friday, December 2, 2011/Agrahayana 11, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)

WELCOME TO PARLIAMENTARY DELEGATION
FROM ITALY

MADAM SPEAKER: Hon. Members, I have to make an announcement.

On behalf of the hon. Members of the House and on my own behalf, I have
great pleasure in welcoming the Italian Parliamentary Delegation, who are on a
visit to India as our honoured guests.

They arrived in India on Thursday, 1% December, 2011. They are now
seated in the Special Box. We wish them a happy and fruitful stay in our country.
Through them we convey our greetings and best wishes to the Government and

the friendly people of Italy.
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MADAM SPEAKER:: Question Hour.
... (Interruptions)
MADAM SPEAKER: Nobody else will go on record. Q. No.161, Shri Ramen
Deka.
(Interruptions) ..."
11.01 hrs.

At this stage, Shri Narahari Mahato, Shri Shailendra Kumar and some other
hon. Members came and stood on the floor near the Table

... (Interruptions)

MADAM SPEAKER: Let us run the House, please.

... (cgagm)
JeTel WRASAT : Uh 7T U9 &l & 9T Q|
... (@agm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
11.02 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.E

* Not recorded


rjs
The Lok Sabha then adjourned till Twelve of the Clock
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.

( Mr. Deputy-Speaker in the Chair)

... (Interruptions)

PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER: Papers to be laid on the Table.
Shri Sudip Bandyopadhyay.
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): Sir, on behalf of Shri Ghulam
Nabi Azad, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the HSCC (India)
Limited, Noida, for the year 2010-2011.
(i1) Annual Report of the HSCC (India) Limited, Noida, for the year 2010-
2011, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.
(Placed in Library, See No. LT 5376/15/11)
(2) A copy of the All India Institute of Medical Sciences (Amendment)
Regulations, 2011 (Hindi and English versions) published in the
Notification No. F.No. F.14-369(98)Co-ordination Cell/Estt.I in Gazette of
India dated the 19™ May, 2011 under sub-section (3) of Section 29 of the
All India Institute of Medical Sciences Act, 1956.
(Placed in Library, See No. LT 5377/15/11)

... (Interruptions)
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12.0% hrs.

At this stage, Shri Ghanshyam Anuragi and some other hon. Members came

and stood on the floor near the Table.)

... (Interruptions

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): Sir, I beg to lay on the Table:-

(1)

)

A copy of the Annual Report (Hindi and English versions) of the Sardar
Swaran Singh National Institute of Renewable Energy, Kapurthala, for the
year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Sardar Swaran Singh National Institute of Renewable
Energy, Kapurthala, for the year 2010-2011.

(Placed in Library, See No. LT 5378/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, I beg to lay on the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Policy Research, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Policy Research, New Delhi,
for the year 2010-2011.

(Placed in Library, See No. LT 5379/15/11)
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2)

3)

4

(1) A copy of the Annual Report (Hindi and English versions) of the
National Council of Applied Economic Research, New Delhi, for the year
2010-2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council of Applied Economic
Research, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5380/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Studies in Industrial Development, New Delhi, for the year
2010-2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Studies in Industrial
Development, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5381/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Development Economics, Delhi, for the year 2010-2011,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Development Economics,
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5382/15/11)
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)

(6)

(1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Social and Economic Change, Bangalore, for the year 2010-
2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Social and Economic
Change, Bangalore, for the year 2010-2011.

(Placed in Library, See No. LT 5383/15/11)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 24 of the Coinage Act, 1906:-

(1) The Coinage of the One Hundred Fifty Rupees and Five Rupees
coined to Commemorate the occasion of “150 years of the
Comptroller and Auditor General of India” Rules, 2011 published in
the Notification No. G.S.R. 798(E) in Gazette of India dated the 9™
November, 2011.

(i1)  The Coinage of the One Hundred Rupees and Five Rupees coined to
Commemorate the occasion of “100 Years of Civil Aviation in
India” Rules, 2011 published in the Notification No. G.S.R. 723(E)
in Gazette of India dated the 28" September, 2011.

(ii1)) The Coinage of the One Hundred Fifty Rupees and Five Rupees
coined to Commemorate the occasion of “150™ Birth Anniversary of
Swami Vivekananda” Rules, 2011 published in the Notification No.
G.S.R. 724(E) in Gazette of India dated the 28™ September, 2011.

(Placed in Library, See No. LT 5384/15/11)
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A copy of the Notification No. G.S.R. 673(E) (Hindi and English
versions) published in Gazette of India dated 12" September, 2011,

together with an explanatory memorandum making certain amendments

in the Notification No. 10/1996-CE dated 23" July, 1996 under sub-
section (2) of section 38 of the Central Excise Act, 1944.

(Placed in Library, See No. LT 5385/15/11)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of section 94 of the Finance Act, 1994:-

(1)

(ii)

(iii)

(iv)

)

The Service Tax (Fourth Amendment) Rules, 2011 published in
Notification No. G.S.R.642(E) in Gazette of India dated 25" August,
2011 together with an explanatory memorandum.
G.S.R.668(E) published in Gazette of India dated 9th September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 31/2009-Service Tax dated 1*
September, 2009.
G.S.R.672(E) published in Gazette of India dated 12™ September,
2011 together with an explanatory memorandum seeking to exempt
arbitral tribunal from service tax under “Legal Consultancy Service”.
G.S.R.695(E) published in Gazette of India dated 19" September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 18/2002-Service Tax dated 16™
December, 2002.
G.S.R.696(E) published in Gazette of India dated 19" September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 17/2004-Service Tax dated 10™
September, 2004.

(Placed in Library, See No. LT 5386/15/11)
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(1)

(ii)

(iii)

12

A copy each of the following Notifications (Hindi and English
versions) under Section 296 of the Income-Tax Act, 1961:-

The Income-tax (7" Amendment) Rules, 2011 published in the
Notification No. S.0. 2394(E) in Gazette of India dated the 17"
October, 2011, together with an explanatory memorandum and
corrigendum thereto published in Notification No. S.0.2468(E) dated
29" October, 2011.

The Income-tax (8" Amendment) Rules, 2011 published in the
Notification No. S.0. 2429(E) in Gazette of India dated the 24"
October, 2011, together with an explanatory memorandum.

(Placed in Library, See No. LT 5387/15/11)

A copy each of the following Notifications (Hindi and English
versions) under sub-section (7) of section 9A of the Customs Tariff
Act, 1975:-
G.S.R.609(E) published in Gazette of India dated 9™ August, 2011
together with an explanatory memorandum seeking to extend levy of
anti-dumping duty imposed on imports of “Partially Oriented Yarn”,
originating in, or exported from the People’s Republic of China,
upto and inclusive of 10™ February, 2012, pending outcome of
Sunset review investigations being conducted by the Directorate
General of Anti-dumping and Allied duties.
G.S.R.610(E) published in Gazette of India dated 9™ August, 2011
together with an explanatory memorandum seeking to impose
provisional anti-dumping duty on imports of opal glassware
originating in or exported from China PR and UAE.
G.S.R.611(E) published in Gazette of India dated 9th August, 2011
together with an explanatory memorandum seeking to extend levy of

anti-dumping duty imposed on imports of nylon filament yarn of
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(iv)

)

(vi)

(vii)
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specification  synthetic  filament yarn including synthetic
monofilament of less that 67 decitex, of nylon or other polymindes,
originating in, or exported from the People’s Republic of China,
Chinese Taipei, Malaysia, Indonesia, Thailand and People’s
Republic of Korea, upto and inclusive of 28 November, 2011,
pending finalization of Sunset review investing being conducted by
the Directorate General of Anti-dumping and Allied duties.
G.S.R.623(E) published in Gazette of India dated 12 August, 2011
together with an explanatory memorandum seeking to impose anti-
dumping duty on imports of Pentaerythritol, originating in, or
exported from the Chinese Taipei and imported into India at the
enhanced rates as recommended by the Designated Authority in final
findings of Mid-term Review Investigation.

G.S.R.624(E) published in Gazette of India dated 12™ August, 2011
together with an explanatory memorandum making certain
amendments in the Notification No. 55/2008-Cus., dated 28" April,
2011.

G.S.R.628(E) published in Gazette of India dated 17" August, 2011
together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of Sodium Nitrite, originating in, or
exported from China PR for a further period of five years pursuant to
the final findings of Sunset review investigations conducted by the
Directorate General of Anti-dumping and Allied duties.
G.S.R.634(E) published in Gazette of India dated 23h August, 2011
together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on imports of Caustic Soda, originating
in, or exported from Thailand, Chinese Taipei and Norway at the

specified rates for a period of five years.
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(viii) G.S.R.640(E) published in Gazette of India dated 24™ August, 2011

(ix)

(x)

(xi)

(xii)

together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of 1-Phenyl-3-Mehtyl-5-Pyrazolone,
originating in, or exported from China PR for a further period of five
years pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied
duties.

G.S.R.641(E) published in Gazette of India dated 24h August, 2011
together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of Polytetrafluoroethylene, originating in,
or exported from China PR for a further period of five years
pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied
duties.

G.S.R.643(E) published in Gazette of India dated 25 August, 2011
together with an explanatory memorandum seeking to levy definitive
anti-dumping duty on imports PVC Flex Film, originating in, or
exported from China PR for a period of five years from the
imposition of provisional duty, i.e., 30™ July, 2010, pursuant to the
final findings of Sunset review investigations conducted by the
Directorate General of Anti-dumping and Allied duties.
G.S.R.651(E) published in Gazette of India dated 30" August, 2011
together with an explanatory memorandum seeking to levy
safeguard duty on imports of ‘NI, 3-dimethyl butyl-N’
phenylenediamine, except from developing country other than China
PR, for a period of two years, at a specified rate, in pursuance to the
findings of the DG Safeguard.

G.S.R.663(E) published in Gazette of India dated 6™ September,

2011 together with an explanatory memorandum making certain
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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amendments in the Notification No. 14/2010-Cus., dated 20
February, 2010.

G.S.R.667(E) published in Gazette of India dated 9" September,
2011 together with an explanatory memorandum seeking to levy
definitive anti-dumping duty on imports of Para nitroaniline,
originating in, or exported from China PR for a period of five years
in pursuance to the final findings of the DGAD.

G.S.R.699(E) published in Gazette of India dated 20™ September,
2011 together with an explanatory memorandum seeking to levy
provisional anti-dumping duty on imports of Morpholine, originating
in, or exported from, People’s Republic of China, European Union
and the United States of America and imported into India, for a
period of not exceeding six months.

G.S.R.700(E) published in Gazette of India dated 20™ September,
2011 together with an explanatory memorandum seeking to impose
anti-dumping duty on imports of Rubber Chemical PX-13,
originating in, or exported from, Korea RP and imported into India
at the enhanced rates as recommended by the Designated Authority
in final findings of Mid-term Review Investigation.

G.S.R.701(E) published in Gazette of India dated 20" September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 133/2008-Cus., dated 120
December, 2008.

G.S.R.738(E) published in Gazette of India dated 3™ October, 2011
together with an explanatory memorandum making certain
amendments in the Notification No. 137/2008-Cus., dated 26M
December, 2008.

(xviii) G.S.R.739(E) published in Gazette of India dated 3™ October, 2011

together with an explanatory memorandum seeking to continue the
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(i)

(iii)
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levy anti-dumping duty on imports of Caustic Soda, originating in,
or exported from, Korea RP and imported into India at modified
rates as recommended by the Designated Authority in final findings
of Mid-term Review Investigation.
G.S.R.775(E) published in Gazette of India dated 20™ October, 2011
together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of Certain Rubber Chemicals
Dibenzothiazole disulphide, originating in, or exported from the
People’s Republic of China, for a further period of five years
pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied
duties.

(Placed in Library, See No. LT 5388/15/11)
A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962 :-
S.0. 1475(E) published in Gazette of India dated 28" June, 2011
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.
S.0. 1486(E) published in Gazette of India dated 30™ June, 2011
together with an explanatory memorandum revising Tariff Value on
Brass Scrap (all grades) and Poppy Seeds, based on international
prices.
The Customs Tariff (Determination of Origin of Goods Under the
Preferential Trade Agreement between the Governments of the
Republic of India and Malaysia) Rules, 2011 published in
Notification No. G.S.R. 500(E) in Gazette of India dated 1* July,

2011, together with an explanatory memorandum.
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(ix)
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S.0. 1635A(E) published in Gazette of India dated 15" July, 2011
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus. (N.T.), dated 3™
August, 2001.
S.0. 1749(E) published in Gazette of India dated 27" July, 2011
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.
S.0. 1759(E) published in Gazette of India dated 29™ July, 2011
together with an explanatory memorandum revising Tariff Value on
Brass Scrap and Poppy Seeds, based on international prices.
S.0. 1889(E) published in Gazette of India dated 12™ August, 2011
together with an explanatory memorandum revising Tariff Value on
Brass Scrap (all grades) and Poppy Seeds, based on international
prices.
S.0. 1975(E) published in Gazette of India dated 26™ August, 2011
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.
S.0. 2028(E) published in Gazette of India dated 30™ August, 2011
together with an explanatory memorandum revising Tariff Value on
Brass Scrap (all grades) and Poppy Seeds, based on international
prices.
S.0. 2084(E) published in Gazette of India dated 15™ September,
2011 together with an explanatory memorandum revising Tariff
Value on Brass Scrap (all grades) and Poppy Seeds, based on

international prices.
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S.0. 2093(E) published in Gazette of India dated 16" September,
2011 together with an explanatory memorandum revising exchange
rate of Swiss Franc for imported and export goods.

G.S.R.629(E) published in Gazette of India dated 17" August, 2011
together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

G.S.R.632(E) published in Gazette of India dated 19" August, 2011
together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1*' March,
2002.

G.S.R. 658(E) published in Gazette of India dated 1% September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

G.S.R. 666(E) published in Gazette of India dated 9™ September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-Cus., dated 1* March,
2006.

G.S.R. 674(E) published in Gazette of India dated 12 September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23™ July,
1996.

G.S.R. 683(E) published in Gazette of India dated 16" September,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 96/2008-Cus., dated 13h
August, 2008.

(xviii) G.S.R. 760(E) published in Gazette of India dated 13™ October,

2011 together with an explanatory memorandum making certain
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amendments in the Notification No. 21/2002-Cus., dated 1** March,
2002.

G.S.R. 757(E) published in Gazette of India dated 12" October,
2011 together with an explanatory memorandum making certain
amendments in the three notifications, mentioned therein.

(Placed in Library, See No. LT 5389/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): Sir, I beg to lay on the Table:-
(1) A copy each of the Annual Reports for the year 2010-2011 (Hindi and

English versions) alongwith Audited Accounts in respect of the following

institutes:-

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

Institute of Hotel Management, Catering and Nutrition, Lucknow.
Institute of Hotel Management, Catering Technology and Applied
Nutrition, Mumbai.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Hajipur.

Institute of Hotel Management, Catering and Nutrition (Society),
Gurdaspur.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Jaipur.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Shillong.

Institute of Hotel Management, Catering and Nutrition, Chandigarh.
Institute of Hotel Management, Catering Technology and Applied
Nutrition, Gwalior.

Institute of Hotel Management, Catering Technology and Applied

Nutrition, Bangalore.
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Institute of Hotel Management, Catering and Nutrition, Shimla.
Institute of Hotel Management and Catering Technology,
Thiruvananthapuram.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Kolkata.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Noida.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Ahmedabad.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Hyderabad.

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Guwahati.

Institute of Hotel Management, Catering Technology and Applied

Nutrition, Bhubaneswar.

(xviii) Institute of Hotel Management, Catering Technology and Applied

(xix)

Nutrition, Goa.
Institute of Hotel Management, Catering Technology and Applied

Nutrition, Chennai.

A copy of the Consolidated Review (Hindi and English versions) by the

Government of the working of the above mentioned institutes for the year

2010-2011.

(Placed in Library, See No. LT 5390/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Sir, I beg to lay on the Table a copy of

the Cigarettes and other Tobacco Products (Prohibition of Advertisement and

Regulation of Trade and Commerce, Production, Supply and Distribution)

(Second Amendment) Rules, 2011 (Hindi and English versions) published in the
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Notification No. G.S.R. No. 786(E) in Gazette of India dated the 27™ October,
2011 under sub-section (3) of Section 31 of the Cigarettes and other Tobacco
Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution Act, 2003.
(Placed in Library, See No. LT 5391/15/11)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Sir, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Power Grid
Corporation of India Limited, New Delhi, for the year 2010-2011.
(i1))  Annual Report of the Power Grid Corporation of India Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 5392/15/11)
(2) A copy of the Annual Report (Hindi and English versions) of the Joint
Electricity Regulatory Commission, Gurgaon, for the year 2009-2010,
alongwith Audited Accounts under the Electricity Act, 2003.
(Placed in Library, See No. LT 5393/15/11)

(3) A copy of the “Joint Electricity Regulatory Commission” (Distribution
Code) Regulations, 2010 (Hindi and English versions) published in the
Notification F. No. JERC-15/2010 in Gazette of India dated the 11™ August, 2011
under Section 179 of the Electricity Act, 2003.
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(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 5394/15/11)

(5) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Rural Electrification Corporation Limited and the Ministry of Power
for the year 2011-2012.

(Placed in Library, See No. LT 5395/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRI SUDIP BANDYOPADHYAY): Sir, I beg to lay on the Table:-

(1) A copy of the Food Safety and Standards Authority of India (Transaction of
Business at its meetings) Regulations, 2010 (Hindi and English versions)
published in the Notification No. F.1-61/FSSA/2009-DFQC in Gazette of
India dated the 10™ March, 2011 under Section 93 of the Food Safety and
Standards Act, 2006.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5396/15/11)

... (Interruptions)
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12.03 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 5" Report
of the Standing Committee on Social Justice and Empowerment on Demands
for Grants (2010-11) pertaining to the Ministry of Tribal Affairs”

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): Mr. Deputy-Speaker, Sir, I beg to
lay this statement on the status of implementation of recommendations contained
in the Fifth Report of the Standing Committee on Social Justice & Empowerment
on Demands for Grants (2010-11) relating to the Ministry of Tribal Affairs, on the
direction of the Hon. Speaker, Lok Sabha, in pursuance of the Direction- 73A of
the Directions by Hon. Speaker, Lok Sabha.

The Standing Committee on Social Justice & Empowerment examined the
demands for grants of the Ministry of Tribal Affairs for the year 2010-11 and
presented their Fifth Report in this regard to Parliament on 20" April,2010 and the
related Action Taken Report i.e. Fourteenth (Fifteenth Lok Sabha) was presented
to Parliament on 9" March,2011.

The Report contained 23 recommendations. The present status of
implementation of all the 23 recommendations made by the Committee is

indicated in the Annexure, which is laid on the Table of the House.

12.03Y hrs.

At this stage, Shri Pakauri Lal and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)

* Laid on the Table and also placed in Library, See LT No. 5397/15/11
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1203% hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): With your
permission, Sir, I rise to announce that Government Business during the week
commencing Wednesday, the 7" of December, 2011 will consist of :-
1. Consideration of any item of Government Business carried over from
today’s Order Paper.
2. Consideration and passing of the following Bills:-
(a) The Constitution (One Hundred and Eleventh Amendment) Bill,
2010;
(b) The Life Insurance Corporation (Amendment) Bill, 2009;
(c) The Cable Television Networks (Regulation) Amendment Bill,
2011;
(d) The Petroleum and Minerals Pipelines (Acquisition of Right to User
in Land) Amendment Bill, 2010; and
(e) The Pension Fund Regulatory and Development Authority Bill, 2011

... (Interruptions)
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MR. DEPUTY-SPEAKER: Hon. Members, submissions by Members which have
been admitted will be treated as laid on the Table of the House.
... (Interruptions)
*3} M THY SB HUA ARt (AT HAR TR): FLIQd, b G § I T8 SHIRIGa!
¥ FrAfaRaa v Srer 9mg -
1, IR USY WBHR §RT 39 Vol ST (3731 & Wi & oy e TRBR
DI S YATG HSAT T I R @R 2l |
2. MREYR AR Yeld B JEATAT 811 &b qraol 981 & (g fooell & v @
S M e Felrs 9k § | 39 W AR 2@

N ON

*. oM I (BETST): HEGY, PUAT MM AW Bl SRIGAT H Frefaiad srid
Ty v i 2 i ok -
1. SR QIRUIC/TIRGI A BT THIT 1000 HRIS WU BT HICTe, THDHI Dol
S, QAT DI BT &8 T YA @M fqUIT & M IR SRR DA |
2. TSTThIC-SITERTR Yol W18 IR i aaeb! ol Bl Jud AR BReh qHl

RSTITSAT BT IMMANTHT YSHDIC A SIHERTR db HRAT 9 39 Vol ol W)

qIfod Yold BIRIT g 3MaR faot &1 g fator oo |

* Speech was laid on the Table
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*sft Pieters AR (ATET): Feled, HUAT &1 = fAwi &1 el Jwite & SR 4 S

GIT(’:—

1. f[I8R § Wi & Iyl FgR AT H HRarg Sy |
2. fIER % dfdR wiec & fov ®id <ifed feam Sy |

*3f I T AEATd (fHTR): ABIGY, # AN FWE & SR # Ffaled fawai o
AIRAAT B BT SR BRel g -
1. Al & fa a9 Y a9 e Ieula $ WY | B %
ugEr AR T8 B qaqd GfFel & forg dier &1 fawg § | e s fawy
@I T4t ¥ |fefaa fear Sy |
2. U P I-AD B F B SUT & AT B IS FHI-GHI W JATS <l el
2 | 3P FHT A T 811 P BRI BIF U P A 3feAra b vy
ff 90 € | o/ 39 Wy H B3 FIH NI 9 3 TG § W dwrg #
=gl & foy fawg o1 affferd & &1 3Ry &Rl g |
*SHRI PRALHAD JOSHI (DHARWAD): Kindly include the following subject in

the agenda of next week off parliament proceedings.

1. The cabinet has approved the inclusion of 'Medara' a community in
Karnataka in Scheduled Tribe list and hence constitutional amendment

bill to be introduced in this regard at the earliest.

2. Government to consider the lifting of the ban on export of onion to bring

good prices to the onion growing farmers and stabilize the onion prices.

* Speech was laid on the Table
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St AR Aol AN (TSRRI-RR): oy faeT € 6 de-fiem & sria
freferiaa a1 fawal &1 sl qwiie & dri-gEr § e fhy S g SrgHfa g @l
Y
1. HERIG, S8 & TTefeRiel AR il d9ay & & ofiid Ards &
TR BICT YeAd d184, S avsgR @ YR el I 81 ol &, Pl ! X
g # uRafdd fby o & ar 4 |
2. HERTS, S & TS(eRIell NfedRil qiged el &I aIgdl gMRT H HRarT
3R AT e | a1 oy R{arg drotae &l 99 H=efv AT & sreie
¥y Wi gare Py S & aw H|

*sft famer avg T1ea (Tfean): #wEIGy, A AT & ST WWTE & Hr-gdt # el
fawa &1 Sirer W |
1. U4 HeA XAd BISMYR S AHARIYR-EIAT qRIT-80YR S & dra el 18.10
T U GG 4.45 91 D drg Big Wl UHOR M e Aol § | Xl AT BY
gfaer & fog afy § 9§ TR T =Tars A |
2. Ud WeT VT BISNYR < WISAT-HEYRT & qid F&IT 17.00 §91 A Gag 7.00
T & " g f AAOR M FE "ol § | el Al & glaen @ fog a4
Al TS GIRSA-AA-TERA-A9YR & 19 IoR Tl Iadrg Sy |

* Speech was laid on the Table
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*F. Wen Rig (Aaren): A S99 S #3 T SE 9WiE @ foy S erded wed |
TR fhar 8 I A Frefaled sRare Sirs & oy SuRenfia war g |
1 [AeR &  Tarar 7ol # IIREHY T4 W SH TAHR e Haprer, fasrelt dar oA
& ds UGS H Rare & Al B UIRD B D ey H |
2 ferR & arr el # IR I e S 9t 9 95 § 99 A1 F B g

SIS DI SIS YS BT & Aae H |

*3 ST qHT AT (ST qE foeett): ot dwie & dri-gdl # fifea fawdi
it fomar Sm-

1 IR ARBRI ATl (TAOSH03N0) I UREEEr JMfwad by oM & fau a4t IR
BN IS Dl ol & DR & T AT B §U 7 oIl Gedhi Td
foarmemal @1 S Wogosio sfrET fHdl TGN TRl W dRarg SN d
ELIHAT & IR A |

2 FN-Sufedl # @7 aral <l @ vs fftad wwe A & Sie) emaw S
PRT SN B {0 I TR WR TP HRIR ST 910 S | Adfera fas |

*} SIGd TTRM Sael (AR): Aeder dre |, FefaRad fawg & sifimecaqol qawimas
DI RGN H S Dl B B |

1) PIEIYR ¥ TRIEIG Tl dTell XSS! Sl 34l gaell-Taddl ardl ad <&l 8, 39 ardl
TERIR-AIR U TerE S @ JMaeaahdT & |

2) PIRIR A a5 GWRBRE YS! FAY MG, qAT DlealR YU Selfded ob Sdd
AT 910 S &) Aaedhal © |

* Speech was laid on the Table
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IUTEAE WG : 99 SMSY| HUAT B[ T Q|
. ()

JUTA ARG : HUAT MY FHT TI-379+ Hie W =l S8y
... (cgagm)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet on Wednesday,
the 7™ December, 2011 at 11.00 a.m.

12.04 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OE’ednesday, December 7, 2011/Agrahayana 16, 1933 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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